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No. A2/BUD/CR-74/2023-24                                                                                        Date: 05.06.2024 

To, 

ZonalCommissioner 

Bruhat Bengaluru Mahanagar Palike 

Yelahanka Range, Byatarayanapura 

Amrutahalli Main road 

Bengaluru-560092 

Sir, 
 

 

* * * * * 

 With respect to the above subject and references cited above, the Government has 

handed over the said lake to the Forest Department for the purpose of protecting and 

reviving the environment and biological resources of the Puttenahalli Lake on the basis of 

Shri Laxman Rao Committee. Puttenahalli lake area is home to local and migratory bird 

species. Due to this, the said lake has been declared as “Puttenahalli Lake Bird Conservation 

Reserve” in the Government Notification under reference (1) of the Wildlife (Conservation) 

Act, 1972 for the conservation of aquatic life and bird life. The Management Plan for the 

   

 
 

 
 

 
  
 

 

 

     – 080-23343464 

         - 080-23343464 

Email ID – dcfurban82@yahoo.co.in 

                       
                                                         -560 003 

  Office of the Deputy Conservator of Forests 
Bangalore Urban Division, Aranya Bhavan Campus, 18

th
 cross, Malleshwaram, Bangalore-560003 

 

Subject: Regarding unauthorized construction of sewer pipe line 

work to construct a canal on the edge of Puttenahalli lake 

to match the flow capacity of Attur lake Kodi canal in 

Anantapur village survey no. 86, 85, 84, 78, 77, 73, 72, 66, 

65, 58 and 57  

Ref: 1. Government Notification No. FEE 389 FWL 2014 

Dated:29.04.2015 

 2. Government Order No: FEE 211 F WL 2017 Dated: 

22.11.2017 

 3. Karnataka Lake Conservation And Development 

Authority Act 2014 Karnataka State Letter No. Samvya 

E 19 Statute 2014, Bangalore Dated: 06.09.20214 

 4. Your OFFICE LETTER NO: 

WA/BBMP/PR/YAVA/20/2023-24 DATED: 09.05.2024 

 5. Principal Chief Conservator of Forests (Wildlife) and 

Chief Wildlife Warden, Karnataka, Bangalore Office 

Letter No: PCCF(WL)D/CR-01/2015-16 Dated: 

27.05.2024 

 6. This office even letter dated: 07.10.2023 and 

15.05.2024 
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period 2017-18 to 2021-22 for the management and development of the said conservation 

reserve area has been approved and the Puttenahalli lake has already been developed as per 

the approved management plan. 

 

 Further "Karnataka Lake Conservation and Development Authority Act 2014 

Chapter III Order No. 12 clearly states in Clause (2) "No structure shall be constructed on the 

lake land without the permission of the Government. No lake land or any part thereof shall 

be taken for usufruct or against the current and shall not cause any obstruction to the 

natural or normal flow of water in or out of a lake in or out of a lake. In Clause (6) there is a 

clear direction of the Government that no roads, bridges and other similar structures shall be 

constructed within the lake area including the embankment of the lake without the 

permission of the Government and in Clause (8) no act shall be done directly or indirectly 

affecting the lakes”. 
   

 Bringing all the above matters to their attention, it is a heinous crime and violation 

of law to carry out the unauthorized connection of sewer pipe line work by Burhat Bangalore 

Mahanagara Corporation from Yalahanka Zone to Puttenahalli Lake Bird Sanctuary. As the 

unauthorized pipeline work has been carried out by the Greater Bangalore Municipal 

Corporation, the contaminated soil excavated from the place where the work is being carried 

out, garbage, rotten plastic materials and water enters the said lake. Due to this, the life of 

aquatic mammals and birds living in the said lake area is threatened and their habitat is 

destroyed. 
 

 It has been found that the protective wall built for the protection of the said lake 

conservation reserve area is being demolished and the polluted water is being released into 

the lake and it is necessary to stop this immediately. 
 

 Discharge of polluted water inside the Puttenahalli Bird Sanctuary is a violation of 

Section 32 of the Wildlife (Protection) Act, 1972. Therefore, it is hereby directed not to carry 

out drainage work within the Puttenahalli Lake Bird Sanctuary. 

 
 

Yours faithfully 

 

(N. Raveendra Kumar) 

Deputy Conservator of Forests 

Bengaluru urban division, Bengaluru 
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